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When this case was taken up it was brought to our notice that 

the show ca3e notice dated 26,7,96 (4%nnexure 'C') waS issued to the 

applicant to which he made a representation dated 16,8.96 (Annure 'H'). 

The Revisioning Authority after due consideration of the representation 

6_a::n0the show cause notice, passed a final order na, ad 7,10.96 (Annexure 

'I'). By this order the Revisioning Authoñity enhanced the punishment 

order giv en by the D  isc ip 1 in ar y Au thor ity and other authorities and 

therefore this order became the first order 80 Par as the casèoof the 

applicant is concerned. According to the provisions of CCS(CCA) RBS 

the applicant was entitled to prefer appeal against this order before 

the competent authority . From the perusal of the OA it appars that no 

appeal has been preferred,instead the applicant has Piiad tts O.A on 
the opportunity'oP 

29,11,96. Thus this GA has been f tied without availing orLth e  normal 

chinel for settling the grievncas under the CCS(CCA) Rubs, 

2. From the above we find that the applicant wasted about 6 years 

time in delaying the consideration of 	his grievances. When this fact ws 

brought to the 'notice of the Id. counsel for 	the applicant he submitted 

that the full Perts were not brought to his notice. 

	

3, 	Ld. counsel for the respondents has filed reply in this case 

and contested the avermenta made in the application, 

	

4. 	From whatever has been observed by us in the above paragraphs, 

it is clear that right to make appeal against the order dated 7,10,96 

- 



was aiaila la to the applicant which he has not exercised under the 

CCs(cA) Rj930  He has already wasted about 6 years' time. The id. 

counsel for, the applicant prays to withdraw the case and prefer an 

appeal egaIn8t the said order bfo 	the Appellate Authcr ity.. He also 

prays that itime spent by him in riling this GA before the Tribunal 

should be condoned for the purpose of limitation in prefer ing 	e 

appeal. As I the applicant has filed this 04 within the statutory period 

prescribed 	ijIron 29.11.96 k  we are agreeable to the above pL'ayer:) 

of the ld, counsel for the applicant. 

In view of the above, we hereby permit the ld. cousel for 

the app1ica6t to.withdri the case. We gtve liberty to the ld counsel 

for the applI:ant to file an appeal before the appropriate aithority 

and in case the appeal is filed within 4 weeks from today the Appellate 

Authority i)l not take the ground of limitation and entertain the 
on merit 

appeal and d.spose of the appealbpassing a speaking order within 3 

months from he date of receipt of the appeal, 

Wth. this direction the GA is disposed of. The hA also 

st3nds dispoed of. No order as to costs. 
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